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SHRI BISWANARAYAN SHASTRI
(Lakhimpur) : I have only one suggestion
to make. This is regardig Rangapara North
Murkengselek like which was opened just
at the time of Chinese aggression. This line
needs lot of improvement. There is no
covered platform ; there is no waiting room
in the stations on this line ; this is a very
heavy rainfall area aad the railway line
touches NEFA border also. Therefore 1
request the Minister to give his personal
attention for improvement of this line.
Then, Sir, there are some branch lines in
Assam which are so-called upeconomic
branch lines. They are not actually un-
economic branch lines but they are made
uneconomic with the counivance and by
negligence of the Railway Board here. These
lines can be made ecomomic ; I want that
these lines should be abolished. The Railway
Board, of late, have become a dispenser of
Justice. Whatever may be the suggestions
made, the reply comes that there is no
Jjustification for considering this and that. I
would request the Minister to sec that the
Railway Board works for the benefit of the
people and not t dispense justice.

THE MINISTER OF RAILWAYS
(SHRI NANDA): I am thankful to the
bhon. Membeis who have evinced so much
interest in all the aspects of the working of
the Railways and I welcome the suggestions
that have teen mede. But I shall naturally
not be able to give detailed replies to all
the points that have been raised, but I wish
to deal with certain points which call for
some answer. The hon. Member points out
certain occurrence which affected our friend
Dr. Ram Subhag Singh. Certainly that had
caused me great distress. 1 can only give
the assurance that 1o the best of our
cepacity we will try to see that such things
dor’t happen again and all remedial steps
will be taken,
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The hon. member. Shri Samar Guha,
has made several points for me to answer.
But he was not present when I answered
his letter regarding drinking. So I do not
want to repeat that.

SHR] SAMAR GUHA : 1 have heard
about it.

SHRI NANDA : As regards the other
point about the Rajdhani Express and casual
labour, 1 have dealt with it a number of
times, though not the suggestion for playing
music in Rajdhani Express. 1 have not
travelled by that Express, But I will find
out and sec what can be done in the
direction suggested.

Shri Nambiar again pinpointed the
problems and difficulties of railway em-
ployees, specially casual workers. He is
writing to me a letter which he savs will
reach me this evening. If his assessment is
correct that I will receive it this evening, [
will study it very closely this evening itself.

As regards the circular railway for
Calcutta, Shri Gupta also raised the same
point regarding Delhi. I do not thiok there
is any more urgent problem before me than
that. I koow Calcutta well ; T have been
there and know the conditions. There is
no need to go /ncognito because the condi-
tions cannot be hidden from one's eyes by
anybody’s presence. 1 will see to that also
if necessary, but it is not necessary because
the urgency and extreme importance of it is
accepted. If there is eny suspicion that
anybody is interested in any kind of dilatory
procedure about it, T will give the assurance
that it is not there as far as I know, and it
will be my endeavour lo see that action on
that is accelerated to the maximum extent.

Shri Ranga had somethings to say, but
he is not here. The one thing 1 remember
is his point about betel leaves. I do not
consume it and I do not know how impor-
tant it is in the life of the nation.

SHRI NAMBIAR : The majority of the
Indian people use it. -

SHRI NANDA : From the figures before
me, 1 find the increase is four paise on e
kilo costing Rs. 4 over a distance of 760
kms. I thiok it should not bother very much
anybody. Those who bave the money to
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consume it can pay four paise more on a
kilo costing Rs. 4 over this distance. I do
not think it will cause any real hardship.

MR. DEPUTY-SPEAKER : The question
is :
““That the Bill be passed.

The motion was adopred.

17.08 brs.

*DEMANDS FOR SUPPLEMENTARY
GRANTS 'RAILWAYS)

MR. DEPUTR-SPEAKER : The House
will now take up discussion and voting on
the Supplementary Demands for Orants in
respect of the Budget (Railways) for
1969-70.

Demand No. 2 -Miscellaneous Expenditure

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs 19.97,000 be granted to the
President to defray the charges which
will come in course of payment during
the vear ending the 31st day of March,

1970, in respect of ‘Miscellaneous
Expenditure’."”
Demand No. 3 - Payments to Worked
Lines and Others
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 77,000 be granted to the
President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1970, in respect of ‘Payments to Worked
Lines and Others'.”

Demand No. 4—Working Expenses—
Administration

MR. DEPUTY-SPEAKER :
moved ;

“That a Supplemeatary sum not
exceeding R: 32,05,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the -1st dav of March,

Motion
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1970, in respect of ‘Working Expenses —

Administration®,

Demand No. 5—Working Expenses—
Repairs and Malotenance
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 9,84,87,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1970, in respect of *‘Working . Expenses —

v

Repairs and Maintenance'.

Demand No. 7—Working Expenses—
Operation (Fuel)
MR. DEPUTY-SPEAKER : Motlon
moved :

“That a Supplementary sum mnot
exceeding Rs. 6,64,79,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1970, in respect of ‘Working Expenses—
Operation (Fuel)".”

Demand No. 8 —Working FExpenses—
Operation other than Staff and Fuel
MR. DEPUTY-SPEAKER @ Motion

moved @

“That a Supplementary sum not
exceeding Rs. 4,122,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1970, in respect of ‘Working Expenses —
Operation other than staff and Fuel'”

Demand No. 9—Workiog Expenses—
Miscellaneous Expenses

DEPUTY-SPEAKER : Motion

MR.
moved :
“That a Supplemen'ary sum not
exceeding Rs. 2,'4,95,000 be granted to
the President to defray the charges which
will come in course of payment during
the year ending the 3ist day of March,
1970, in respect of ‘Working Expenses -
Miscell. Exp "

*Moved with the rocommendation of the Presideat.
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Demand No. 14—Construction of New
Lines

MR. DEPUTY-SPEAKER : Motlon
moved :

“That a Supplementary sum not

exceeding R-. 1,000 be granted to the
President to defray the churges which
will come in course ~f payment during
the year ending the 31st dav of March,
1970, in respeet of ‘Construction of New

Lires’,”

Demand No, 15- Open  Line Works—
Capital, Depreciation  Roeserve  Fund
and Development Fund
MR, DEPUTY-SPFAKER : Motion

moved : N

“That a Supplementary sum not
exceeding Rs. 3,000 be grented to the
President to defiay the charges which
will come in course of payment during
the year ending the 31.t day of March,
1970, in respect of ‘Open Line Works—
Capital, Depreciation Reserve Fund and
Development Fund'.”

Demand No. 16---Pensionary Charges -
Pension Fund
MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 1,41,31.000 be graoted to
the President to defray the charges which
will come in course of payment during
the year ending the 31st d.y of March,
1970, in respect of ‘Pensionary Charges --
Pension Fund'.”

Demand No. 20--Payments towards Amorti-
sation of over-Capitalisation

MR. DEPUTY-SPEAKER : Motion
moved :
“That a Supplementary sum not

exceeding Rs. 5,11,000 be granted to the
President to defrey the charges which
will come in course of payment during
the year ending the 31st day of March,
1970, ‘in respect of ‘Payments towards

LR

Amortisation of over-Capitalisation’,

The Denands are before the  House,
The hon. Members may now also move the
cut motion< subject 1o their being otl er-
wise admissible.
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SHRI NAMBIAR (Tiruchirappalliy : My
cut motions which I am moving are Nos.
to 6.

I beg to move :
“That the di d for a suppl tary
grant of a sum not exceeding

Rs, 19,9°,0.0 in respect of miscellaneous

expenditure be reduced by Rs, 100."

[Purpose in Indian Railways becoming a
number of the International Railway Con-
gress Association and the International Union
of Railways. (3)]

“That the demand for a supplementary

erant of a sum not exceeding Rs. 32,05,000
in respect of ordinary working expenses—
Yiminiatration be reduced by Rs. 100.”

| Unsatisfactory working of the Railway

Protection Force, (4]
“That the d d for a suppl

tary grant of a sum not excceding

Rs. 9,84,87,000 in respect of ordipary

working expenses—repairs and mainte-

nance be reduced by Rs. 100.”

|Scrious handicap to the passengers
travelling in the Passenger trains dus to
lack of train lighting of the carriages.
(5}

“That the demand for a supplementary
grant of a sum not exceeding Rs.
2,24,95,000 in respect of ordinary work-
ing expenses—miscellaneous expenses be
reduced by Rs. 100.”
| Retrenchment of workmen of the Din-

ing Cars in the Janta Express and the con-
sequent inconvenience caused to the travel-
ling public. (6)]

MR. DEPUTY-SPEAKER : He has
spoken so many times on the railways,

SHRI NAMBIAR : I will not repeat any
poiot—already made.

My cut motion No. 3 is on Demand
No. 2.

The explanatory note says :

“‘The extra provision under ‘Surveys’
is dve to a numbdr of new surveys hav-
ing been taken up during the current
vear and those under Miscellanecus
Charges are due to arrear payment of
subscription of 196869 in the current
vear for enrolment of Indianp Reailwdys as
Associate member of the Internatiopal
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Union of Railways expenditure on the
10th session of Railwav  Sub-
Committee of Economic Commission
for Asia and Far East held in Delhi in
November, 1969 ..

My cut motion says :

“Purpose in Indian Railways becom-
ing a member of the International Rail-
way Congress Association and the
International Union of Railways™,

We do not know what for we should be
a member of this so-called International
Railway Congress Association. What are
the benefits we derive out of it, and how
much have we to pay ? Is it essential that
we should be there bacause our payment has
to be in foreign exchange 7 Ifitis a ques-
tion of our getting technical know-how about
the railway -system and the fast developing
modes of transport, then we have got other
means to know them. Being a member of
such an organisation we are not goiog to
benefit very much. I would like to know
whether our members.aip of this organisation
will be utilised by foreign collaborators in
the railway field to dictate terms to us.
Therefore, a little clarification or clarity is
required which I hope the hon. Minister will
give.

In Demand No. 4 there is a reference
to the Railway Protection Force and the
security organisation. I am ¢ ne of those who
strongly opposed the arming of the Railway
Protection Force with police powers. 1 said
there would be occasions for us to complain
the House about the misuse of the powers
by the Railway Protection Force and their
interference in labour matters, We recently
bad a case in Madras in the Integral Coach
Factory where the Railway Protection Force
shot the workers without any provocation
and seriously injured four of them, One was
killed. The Railway Administration has now
come out with a theory that this railway
worker was trying to steal something from
the factory. This is untrue, I visited the
area immediately afterwards and there was
no such story at that time. This has been
cooked up later. It is a fact that the Rail-
way Proteciion Force misbehaved towards
labour,

Apart from this, the Railway Protection
Force in general are not very much helpful
in the prevention of pilferage and theft in
the railways. In some cases, they connive at
P]lferue and theft. Therefore, this is a

-
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point which the Minister will have to
consider,

I stoutly protest against the Railway
Protection Force using violence against
labour. I want the hon. Minister to conduct
an enquiry into the case of shooting in the
Integral Coach Factory. The story that has
been put out is wrong. He was a member
of the Works Committee, he was going to
attend a meeting of the Works Com-
mittee and he had only files with him.

Demand No. 5 refers to electric lights
aad such other things to be provided in the
trains. [ may mention from personal 2x-
perience that in the Southern Railway there
are no lights in the carriages in the passenger
trains, lights are- provided only in the
Express trains. 1T do not know about the
other rallways as | have not travelled in
them in passenger trains. I have made en-
quiries and I understand that in the name
of economy the railway administration hay
reduced the quantum of batteries which is
being put in the under-carriage from two
sets to one set.

The result is that when the train is not
in motion, the battery gets weak. It becomes
80 weak that it is not able to light the bulbs
even when the train starts moving.

That is the sad plight of passengers in
ordinary trains. The hon. Minister need not
80 in cognito to find this cut. Nor do I
know whether the railway officials them-
selves will give him the true picture. If he
wants to verify me information, he can ask
any of the hon. Members.,

My Jast point is about the employees of
diniog cars. I have already spoken about
them ; I do not want to repeat what I have
said as the hon. Minister says he will look
into the question.

In these matters, in the railvay adminis-
tration and the divisional set-up which Is
the lowest executive body is not very much
alive to the demands of the people nor of
the workers. That is why In my earlier
speech I said that the bureacracy was not
adjusting ftself to the rapidly changing
situation and members of the bureaucracy
are tinable to understand what the people
waut ; they not have a sense of belonging
to the people. It is not their fault ; perhaps
if I were a bureaucrat I might also behave
like that. That is why I say that the present
Minister who can understand the sufferings
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of the people should make the Railway
Officers have re-thinking so'that the passen-
gers ownd workers can gat betler treatment
from them.
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FrET @ o @ g%y § f5 gg et letter to the hon. Minister. 1 hope he will
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SHRI R. D. BHANDARE (Bombay
Central) : I am speaking on Supplementary
Demand No. 5 repairs and maintenance.
Qut of Rs. 25 crores the amount for spare-
parts is to the tune of Rs. 9 crores odd. I
do not know whether it has been brought to
the notice of the hon, Minister that the
amount spent on repairs and maintenance
should not, in fact, bave been spent because
of the simple reason that the spareparts for
repairs are obtained through the contract
system, and the contract system as it obtains
in the railway workshops is useless, dan-
gerous and expensive to the railwayn. Now
what is usually done is to entrust the con-
tract for sparcparts to the contractors. In
order to get the material supplied by the
contractor, the railway supply them the raw
material. When we supply them the raw
materials, the contractors never bother to
supply the sparcparts io time. The result is
that there is delay in repairs snd maintenance,
there is delay in running trains in time and
there is also delay in the efficient functioning
of the railways. So, the contract system of
getting spares from the contractors should be
done away with. For that, if you want, you
can engage more workers in the railways.
To the extent, the unemployment problem
would also be reduced.

Then, I am told—I do not know bow
far my information is correct—that the
Tarel and Matunga workshops are sought to
be transferred olsewhere. I have written &

kindly look into it and gave a categorical
reply that the workshap will not be taken
away from Bombay, thereby throwing
thousands of workers into the stieets of
Bombay.
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F AT § A W FeEmET g ) wds A
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qrE A YaciafaT § oF FHE A oA,
fog 7 39 " F1 TR FE S
fapifer 1 &1 98 @TEA GATS T §,
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1 I FT faar s | & ag s
argaT § 7 99 Ffwesz w1 F7 QU fear
S 1w g fr 9w e A ey

¥ w W W

THE MINISTER OF RAILWAYS
{(SHRI NANDA) : Mr. Deputy-Speaker, Sir,
1 bave taken a cameful note of the com-
ments and the questions put by the hon.
Members and, in view of the limitation of
time, if that should suffice, I shall give full
attention to all these things and . communi-
cate (0 the Members,
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Mr. Nambiar made a few observations
and T thought he would not rest satisfied
if I did not say somethiog about one or two
points of a general nature One is about the
Railway Protection Force. Our feeling is
that, in spite of that Force on which we
are incurring heavy expenditure, some im-
provement may have cccurred but still the
thefts, the pilferages and other mal-practices
for which anti-social elements may be res.
ponsible and some of the employees may
have a hand in it, are not going down to an
extent that we may feel satisfied about, They
have to do their work more effectively but,
certainly, not inisuse any powers and not
misbehave and, so far as the use of fire-
arms is concerned, they cannot have recourse
to it except in self-defence.  If there is any
special cass that the hon. Member may
have in mind, he may briog it to my notice
and 1 shall certainly go into that and do
whatever is necessary in that case.

Regarding the cut morion about Indian Rail-
ways becoming a member of the International
Railway Congress Association and the Ioter-
national Union of Railways, we feel that the
performance of the Indian Railways both in
respect of the International Railway Con-
gress Association and the International
Union of Railways is to keep in touch with
modern railway technology, That is a good
enough purpose and 1 do not think we
should grudge the expenditure that is being
incurred on that.

MR. DEPUTY-SPEAKER : I shall put
all the cut motions Nos. 3,4, 5 and 6 in
the name of Shri Nambiar to the vote of the
House.

Ail the cur motions were put and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That th: respective Supplementary
sums not exceeding the amounts shown
in the third column of the order paper
be granted to the President to defray
the charges which will come in course af
payment during the year ending the 3ist
day of March, 1970, in respect of the
following demands entered in the second
column thereof —

Demands Nos. 2t05, 7109, l4to 16
and 20:"

The motion was adopted.

17.39 hrs.

APPROPRIATION (RAILWAYS)
NO. 2 BILL¥, 1970

THE MINISTER OF RAILWAYS
(SHRI NANDA) : I beg to move for leave
to introduce a Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the service of the financial year 1969-70
for the purposes of railways,

MR. DEPUTY-SPEAKER : The ques-
tion is :

*That leave be granted to jntroduce a
Bill to authorise payment and appro-
priation of certain further sums {rom and
out of the Consolidated Fund of India
for the service of the financial year
1969-70 for the purposes of railways."

The motion was adopted.

SHRI NANDA : I
Bill.
I beg to movett :
“That the Bill to authorise payment
and appropriation of certain further rums
from out of the Consolidated Fund of
India for the service of the financial year
1969-70 for the purposes of railways,
be taken into consideration."

introducef  the

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated Fund
of India for the service of the financial
year 1969-7.: for the purposes of railways,
be taken into consideration,”

The motion was adopted.

MR. DEPUTY-SPEAKER : Now we
take up clause-by-clause consideration.

*Published in Gazette of India Extra ordinary, Part 1I, Section 2, dated 28-3-1970,
tIntroduced with the recommendation of the President.
ttMoved with the recommendation of the President,



